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PUBLIC ANNOUNCEMENT :

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (lnso[vency;

Resolution Process for Corporate Persons) Regulations, 2016}

- FOR THE ATTENTION OF THE CREDITORS OF DIVINESEAIR LOGISTICS PRIVATE LIMITED

RELEVANT PARTICULARS

1.7 'Nanie of corporate debtor =~ "7 'Divineseair Cogistics Private Limited ™

2.7 Date-of ricarporation of corporate debtor 2910712076

3.7 Aulhority under wiiich corporate ™~ ""Registrar of ¢ompanies; Dethi
* debtor is incorporated fregistered

47, Comorate kantty No. T LIited a0y {17 456301 2016PTC303766
* ldentification No. of corporate debtor

3. " Address of e 1euislered o¥ice and 59 VijayBlock, 3rd Floor, Office No. 3T0;
. principal office (if any) of corporate debtor LaxmiNagar, East Delni, Delhi 110092 India
6. "Ifisolvency commenceinent dafe 7 18" February, 2022 (Ordér Técoived o 2 March
respect of corporate debtor 2022)
'”}T"!‘:'E[Trﬁé’lé?fdéié’ 6?_&:16'5'[1@ ) S“Aﬁgust 2002
insalvency resolution process
g.” Name and registration number of thé Name: Anil Kumar Mitial
insalvency prafessional acting as interim Reg No.
resolution professionaf - IBBINPA-003/N-00305/2020-2021/13288
9.7 ‘Addréss and e-mail of the Hileriii * House No. 21212, SireeNo. 4, PadamNagar, ™
resolution professional, as regislered  Kishan Ganj, Near HindiAcademy Padam Nagar,
© With the Board . National Capitul Territary of Delh- 110007
_ Email:fes.akmittali@gmail.com

wf Address and e-Wan [0 e Gsed 1T+ Address: TZ0%T 205, Vijdya BGiUng,

cor ?SPO”C‘E"?B with tlhe Interm - 17, Barakhamba Road, Connaught Circus,
resolution professional, Now Delhi- 110001

- Email: ip divingseair@gmall.com
“117Lastdate for submsslon of dalms B Maiteh, 2022 T e e e
12 Classes of creditors, If éh}‘.'Uridér"'N'dt'App]iEab[é T s e
¢ clause {(b) of sub-sectlon (6A) of
- seulivn 21, ascertainsd by the inlerim
: resolution professional ’
T3, - Namesof InStvency Profesaionals™  Not Applicabls T
! identified to act as Authorised :

. Reprasentalive of creditors in a class
. (Three names for each class)

14, Tay Refevant Foms and " ™ T Rdlevaat Toriiis Yor ffie Submission of daims ¢an ba
: . downloaded from the website of

- (h)Details of avthorized www.ibbi.gov.infhome/downioads.

- ordered the commencement of a corporate insolvency resolution process of th
- Divineseair Logistics Private Limited on 18® February, 2022 (Order received by th
" Hon'ble National Company Law Tribunal on 2™ March, 2022).

. The creditors of Divineseair Logistics Private Limited, are hereby called upon to submi
. their claims with proof on or before 16” March, 2022 to the Interim Resolufion Professiona
; (IRP) atthe address mentioned against entryNo. 10. i
. The Financial Creditors shall submit their claims with proof by electronic means only. Al
 other creditors may submit the claims with proofin person, by postor by electronic means.
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- Submission of false or misleading proofs of claim shall attract penalties.

_ Date: 03.03.2022 Interim Resolution Professiona
_Place: NewDethi

- representatives are avaiabie at; Not Applicable

Notica is hereby given that ihe Hon'ble National Gompany Law Tribarai (NCLf) hag
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Anil Kumar Mi
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